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technological elements, providing 
protection in the face of possible 
•foreign competition. Since these 
organisations have now come into 
being and have been rendering a good 
account of themselves and in view of 
these new developments, Government 
have come to the conclusion that it is 
no longer necessary to continue the 
Tariff Commission.

Another criticism made was that 
the Tariff Commission served only the 
big business houses* interests. It is not 
quite correct because, over the years, 
as many as 50 industries had been 
receiving protection. Under the 
umbrella of this protection, not only 
the big industries but some small-scale 
industries also enjoyed protection. 
The Tariff Commission was a profes­
sional organisation with experts which 
looked into the matters referred to 
them not only by the Commerce 
Ministry but other Ministries also. So. 
it is not correct that it was heavily 
biased towards the big business houses 
'With these words, I commend the Bill 
to the House.

MR. CHAIRMAN; The question is •

“That the Bill to repeal the Tariff
Commission Act, 1951. as passed by
Rajya Sabha, be taken into consi­
deration”

The motion was adopted

MR. CHAIRMAN- Now, clause by 
clause consideration. There are no 
amendments to clauses ? and 3. I 
shall put them together. The question 
is:

“That clauses 2 and 3 stand part
of the Bill"

The motion tvas adopted 

Clauses 2 and 3 were added to the Bill
MR. CHAIRMAN; Now, clause 4. 

'There are amendment® by Mr. Joarder 
and Mr. Naik. Since ''hey are not
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there, the amendments are not moved. 
The question is:

“That clause 4, clause 1, the En­
acting Formula and the Title Stand 
part of the Bill’*

The motion was adopted

Clause 4. clause 1. *he Enactinp 
Formula and the Title were added 10 
the Bill

PROF. D. P. CHATTOPADHYAYA: 
I beg to move:

“That the Bill be passed”

MR’. CHAIRMAN- The question is:

“That the Bill be passed”

The motion was adopted

16.32 hrs.

MOTION RE. REPORT OF THE 
COMMITTEE ON THE STATUS OF 

WOMEN IN INDIA

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CUL1URE 
(PROF. S. NURUL HASAN)- I heg to 
move;

“That this House do consider the 
Report of the CommiMec on i‘»c 
Status of Women in India, laid or. 
the Table of the House on the 18‘-h 
February, 1975”

Although more than a year has paas- 
ej since this Report was placed on the 
Table of the House, this vear has been 
very fruitfully spent and is in many 
respects a very important landmark 
m the cause of the removal of discrimi­
nation against women in India. This 
was, as the House would recall, the 
international women’s year. On 25th 
of April, 1975, the House discussed this 
general matter on a motion moved by 
mv hon. friend, Shri Indrajit Gupta 
and on that occasion, thia House was
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pleased to adopt the foilow~n~ resolu-
tion: 

"On the occasion of the declaration 
by the United Nations of 1975 as 
International Women 's Year, this 
House urge upon the Prime Minister 
to initiate a comprehensive prog-
ramme of specific legislative and 
administrative measures aimed at 
removing as far as po.>sible, the 
economic and social injustices, dis-
parities and discriminations to which 
Indian women continue to be sub" 
jected." 

This resolution and almost a simi-
Lar resolution passed by the other 
House have guided the ~ctiu:-1 of the 
Government not only during the 
International Women's Year but con-
tinup to be the corner stone of the 
Government's policy. But what is 
declared by the United Nations as 
Women's Decade in which a time 
bound programme is to be formula led 
and mid-te·rm plan appraisal in 1980 
of the actual achievement is to take 
place . Sir, soon atfer this r eport was 
submitted to the Government on jhe 
1st January 1975, a National Commit-
tee was formed under the chairmanship 
of the Prime Minister herself, with 
representatives from the various 
voluntary organizat ions, Parliament, 
State Governments and with other 
social workers, to guide the c·:Jebraticns 
of the International Women's Year. A 
delegation was sponsored by this Gov" 
ernment to the United Nations Confe-
rence on the Jnternational Women's 
Year held at Mexico wherein, I am 
h appy .to report, the delegation of (Jllr 

country distinguished itself by +he 
valuable contributions made by it. 

The recommendations of the In ter-
n ational Women's Conferen2e held at 
Mexico were substantially accepted by 
the UN General Assembly later during 
the year, which decided that a time-
bound programme be adopted. In 
addition to this, the Govemment as-
sisted the various delegations to go to 
different .-:onferences held in different 
parts of the world in connection with 
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the InternationClll Women's Year. The 
most notable of these conferences was 
held in East Berlin in the month of 
October. 

During .the year itself, in our own . 
country, various programmes in colla-
boration and cooperation with the 
Indian Committee for the Celebration . 
of the International Women's Year-
which. itself comprised representatives 
of various women's organizations-were 
taken up; and some important achieve- · 
ments can be recorded, particularly in . 
bringing about an av-·arene.ss arnong 
the population in general about the-
need to remove the discrimination th&t 
unfortunately has contimted against 
women in our country. 

On the whole, I would like to sub-
mil that in this work of creating con-
sciousness, a great deal of success has 
been achieved. But this consciousness 
only heightens the importance of the 
problem and the urgent necessity for 
the Government, State Governments, 
voluntary organizations, representatives 
of the people, political parties aJ Jd 
social workers-all of .them-lo m&ke 
a determined effort to ensu re th at 
what the Parliament has desired is pu t 
into practice. 

Coming back to this report, the 
House must have observed that it is 
a very comprehensive repo~·t, and that 
it has made extremely valuable recom-
m~::nda tions on different aspects of the 
welfare of women, particularly the 
removai of discrimination ;:,gainst 
women. lt has made recommendations 
for legal changes in educational, social, 
economic, health and other fields. The 
Government therefore immediately 
constituted a group, an inter-Ministerial 
group, to examine the various recom -
mendations; and without waiting for 
a final decision to be taken, our ap-
proach was: let us start taking actiou 
on as many things as we can imple-
ment immediately, or by stages. 

Later, a committee of officers was 
appointed which we called "Th"E'" · 
Empowered Committee" so that in 
il1ter-Ministerial discussion delays rnay 
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be avoided. And many Important 
decisions have already been taken, 
many actions have been placed for the 
consideration of this Hon. House, the 
most important of which is the Equal 
Remuneration Act 1078, providing for

• equal pay for equal work among men, 
women and to ensure prevention of 
discrimination against women in 
employment and in industry.

This humble opinion is the landmark 
in the history of our country. Where­
as we had been saying that there should 
be equal remuneration for equal work, 
jn fact, this particular matter had 
not been fully implemented in in­
numerable industries. And the House 
would recall the instances which were 
given by hon. Members that women 
were being subjected to exploitation 
and low wages.

The National Committee had decid­
ed about it also in Its valedictory 
function held on the 17th February 
this year under the Chairmanship of 
our Prime Minister. It adopted what 
was called a “blue-print of action”. 
This blue-print of action made propo­
sals for various legislative measures 
and administrative measures in regard 
to education, employment facilities 
lor working women, care for the 
socially disadvantageous women, pro­
motion of voluntary efforts in the 
field of women’s welfare and the set­
ting up of a machinery for implement­
ation.

My Ministry has set up, m the
meantime, a proper unit in the
Department of Social Welfare to pur­
sue all these programmes and to see 
that—different important recaftimen- 
dations which have been made by the 
Committee on "The Status of Women 
in India", which we can possibly
implement either through an execu­
tive action or through a legislative 
action in accordance with the wishes 
of this Hon. House, action is taken on 
them as early as possible. Obviously, 
many of the recommendations fall 
within the purview of the State
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Governments, and mjr Ministiy wife be 
continuously in touch with the State 
Governments, urging upon them to 
take an appropriate action, whatever 
is accepted as a nationally accepted 
policy.

At the instance of my Ministry, The 
Institute of Applied Man-Power Re­
search prepared what they called “A 
National Plan of Action” which con­
tains some very positive and concrete 
measures. This National Plan of 
Action proposed by them 'is also under 
the consideration of the Government, 
and we hope that, taking into account 
all these different concrete measures 
that have been suggested, we will be 
coming out, one after another, with a 
series of measures,' and will also bo 
urging upon the State Governments to 
lake action as and when necessary.

In this connection, I would be 
presumptuous enough to seek your 
indulgence to refer to the Report of 
the Department of Social Welfare 
which has been circulated to all the 
hon. Members of the House, which 
contains many details of facts about 
the action that has been taken by the 
Government in regard to the recom­
mendations of the Committee on “The 
Status of Women in India/’ I would, 
therefore, not take the time of the 
House at this stage by repeating and 
giving a detailed account of all the 
steps that have been taken. I assume, 
already the attention of the hon 
Members has been drawn to the 
material that has been furnished.

I am very much looking forward to 
this debate because the guidance pro­
vided by this House will be of im­
mense value to my Ministry, to my­
self, to the Central Government and, 
I dare say, even to the State Govern­
ments and, I hope, the debate here 
will rouse the conscience of our peo­
ple to take urgent and energetic 
measures. Already, many social 
organisations have taken up many im­
portant programmes, including the 
programme regarding dowry, the pro­
gramme which this House has~bl£ssed
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regasdhkc the facilities to be provided 
In th« case of divorce lor Hindu 
woman and a large number of other 
measures.

My colleague, the Minister of 
Health, in connection with population 
policy has made an announcement 
that the Government will be ensuring 
that the minimum age of marriage for 
girls "Hi raised from 15 to IB years. 
Although he has said that in the con­
text of population control and family 
planning, this is also one of the recom­
mendations for the welfare of women. 
One of the incidental facts thereto 
which would also receive due consi­
deration of the Government is the 
registration of marriages.

These are the various schemes. 
Some financial allocations have al­
ready been approved by this House 
for working women’s hostels, for look­
ing after the babies of working women, 
for providing creches, mobile creches 
and so on. All these measures have 
been listed here. I would not take 
much of the time of the House in re­
peating all this. I would now request 
the House to give us the benefit of its 
advice and guidance.

MR. CHAIRMAN; Motion moved;

“That this House do consider the 
Report of the Committee on the 
Status of Women in India, laid on 
the Table of the House on the 18th 
February, 1975.”

•SHRIMATI BIBHA GHOSH GO- 
SWAMI (Nabadwip): Mr. Chairman, 
Sir, I welcome the Report of the 
Committee on the Status of Women 
in India as it is the first effort to con­
sider in depth about the status of 
women in our society in totality. The 
sincerity and efforts that were made 
by the Members of the Committee in 
drafting this report is also praise­
worthy and all of them deserve our 
congratulations. However, I think

•The original speech was delivered in
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that thif report of the Committee will 
be only useful to the sociologists, 
politicians and academicians and be­
yond that it would have no real im­
pact on the conditions of women in 
our country because if we really want 
to have emancipation of women in 
our country the entire social structure 
of our society has to be changed and 
I am afraid that this Government 
cannot be relied upon to bring about 
this social change. This change can­
not be brought about until and unless 
there is a political will behind it and 
I do not think that this Government 
would ever make a serious attempt in 
bringing about this desired change.

The Constitution of India has pro­
vided equal rights and opportunities 
for women but this provision of the 
Constitution is denied to a vast majo­
rity of women and only a small mino­
rity of our total women folk are able 
to en3°y this benefit.

The position of women in our society 
depends on factors like religion, 
culture, traditions, customs etc. From 
the facts that have been high-lighted 
in the Committee’s report it is very 
clear that there has been no substantial 
change in the outlook of the society 
towards the women folk of the 
country. For centuries the women in 
India have suffered social injustice, 
exploitation and torture and they have 
lived all through a self-efacing life 
and I regret to say. Sir, despite all 
brave and loud talk the society’s out­
look towards women and their treat­
ment has not changed basically. The 
hon. Members present here know 
much about the prevailing conditions 
about the Hindu women and there­
fore I need not dilate on that issue. 
The customs of talak, polygamy and 
parda system, are working against the 
status of muslfm women in India. Not 
only this such customg are creating 
serious impediments in' regard to 
their right to property also. So far 
as Christianity is concerned the mutual 
responsibilities of husband and wife

Bengali.

I
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have been recognised. But even 
among them the feeling that prevails 
is that the wife ig a property of the 
husband which Is so among almost 
all other communities in India. Still 
however, comparatively speaking the 
Christian women in India enjoy 
slightly better position and they enjoy 
little better respect than the women 
of different communities in India. 
The Report also confirms that by and 
large irrespective of religion as com­
pared to the status of men the women 
have been relegated* to an inferior 
position. Not only this the prevailing 
discrimination between the boy and 
the girl in our country is all too well 
known.

In regard to this discrimination the 
Committee report says:

"Discrimination between sexes for 
the allocation of scarce resources in 
various fields such as nutrition, 
medical care, and education is 
directly related to the greater desi­
rability and transferability of the 
«wriughter in most families puls 
are taught to see that brothers get 
more and better food. This attitude 
is Internationa ised by g:rls often 
without be^ng conscious of it"

Still today many humiliating practices 
are performed and women have to 
undergo it, the daugnter is shown 
to the groom as a marketable com- 
mod.'y for mairiage negotiations 
and they axe sold or purchased right 
in the same fashion as any other 
commodity m the market. Despite 
legislation and propaganda both the 
systems of dowi> bride-prlce are 
widely practised. Mr. Chairman Sir, 
you must have read in the newspaper 
about the fact ‘hat agricultural 
workers of Uttar Kasi have to send 
their wives temporarily tr city 
brothels because *h»»y have no 
other way to pay oil the debt 
of ihe money lender incurred for offer­
ing bride price. Tar from abating, the 
rigours of dowry is increasing in every 
part of the country. The Committee 
has rightly pointed out that an IAS and

IF8 candidate can safely demand' a 
dowry worth nearly one lakh of 
rupees both in cash and kind. Close 
to this category of candidates comes 
the doctors, engineers and they too 
have their price for marriage also. 
Today, many educated young girls of 
middle class families are working 
with a view to earn their own dowry 
for better marriage. There are even 
instances where girls have to commit 
suicide to save their parents paying 
impossibly heavy dowry. As I have 
just now said, Sir, that dowry 
is becoming more and more 
atrocious in our country and even 
though an Anti Dowry Act has been 
passed it is a totally inflective legisla­
tion because of its loopholes. I would, 
therefore, like to know from the hon. 
Minister what immediate steps the 
Government is going to take to plug 
these loopholes of the Act. I hope the 
hon. Minister while replying to the 
debate would kindly enlighten this 
House about the Government's mind in 
regard to this matter.

The pitiable conditions of the widows 
in our country which had evoked 
sympathy of the great sons of India 
like Ram Mohan Roy, Ravinder Nath 
Thakur, Sarat Chandra Chatterjee, in 
the 19th century has shown no Im­
provement whatsoever even though 
we claim to have made progress in 
this 20th century. Widow marriage 
is still an unacceptable proposition to 
many in our society. At page 79 of 
th«» Report the Committee has presen­
ted a graphic picture of the suffering 
of the widows of Varanasi. While fully 
agreeing with the views of the Com> 
mittee I would like to tell this House, 
Sir, that the lot of the widows in other 
holy places like Virindaban is equally 
pitiable and tragic. Out of the 5000 des- 
litue widows of Varanasi a great ma­
jority of them comprise of Bengalis 
and it may be equally true about the 
widows of Virindaban. At page 80, the 
Committee has stated:

“We have recorded our impres­
sions of this group as a symbol o f  
status that our society allots to- 
widows.”
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While the national leaders are 
shoutiog hoarse to claim that they are 
taking the country towards a socialis­
tic goal and when it is also being 
claimed that the International 
Women’s Year is being celebrated with 
great fanfare and grave seriousness 
to elevate the position of women in 
our country, it sounds as a tragic joke 
when we remember that in the back 
drop of this tall claims prostitution 
which is the worst degradation of 
womanhood is increasing in our coun­
try without any let or hinderance. It 
is because of the dire economic neces­
sity that women are being compelled 
to take to this profession. So long 
mostly those women of the middle 
class who were deserted by their hus­
bands and society and had no osoten- 
cible means of livlihood were forced 
either to take to prostitution or to 
commit suicide to end their miserable 
existence. But of late even un­
married young girls—from middle 
rJasc families are forced to fall in the 
queue to support their helpless fami­
lies. Adverting to the later oheno-
mena the Committee at page 03 has
said “according to the Commissioner 
of Police. Calcutta, a large number of 
middle class families are surviving on 
income from prostitution, in the
absence of alternative avenues of in­
come. A large number of these 
women are educated and quite a few 
are even graduates.” From our per­
sonal experience I can inform this 
House that the women of rural Bengal 
are flocking to the cities to take to t^is 
profession as they have no other 
means to fall back upon. I wonder 
how a Government which cannot offer 
a decent life or a decent living to the 
women folk of the country to save 
1hem from leading a life of abject 
shame, can claim that they have honest 
intentions of bringing about socialism 
in our country. The number of caBes 
of physical torture on women is in­
creasing. There are cases of physical 
torture on women even under police 
custody in West Bengal and Kerala. 
There are cases everywhere in cities 
and villages, hospital, and office 
premises. While immoral trafficking in

women has been banned through legis­
lation it thrives in hotels, and massage 
baths through the call girls before the 
very eyes of this Government. In this 
connection, Sir, I cannot but compare 
the situation of our own country with 
conditions prevailing in South Viet­
nam. Prior o liberation, the South 
Vietnamese girls were traded as
luxury items for earning foreign
exchange but immediately after libera* 
tion prostitution has been banned and 
the postitutes have been rehabilitated.

They are now fully participating in 
the economij development of their 
own country. There is no socialist
State in the world where women have 
to lead this accursed life for their 
existence.

The level of economic development 
of a society is indicated by the econo­
mic rights enjoyed by its women.
The Committee has quoted Marx at 
page 148. “Thus the emancipation of 
women and their equality with man 
are impossible and must remain so as 
long as women are excluded from 
socially productive work and restrict- 
e 1 to house work, which is private." 
On elimination of discrimination 
against women, the U.N. declaration 
says:

“The Orientation of society as a 
whole regarding the desirability 
that women should play an equal 
part in the country's Development 
was taken as very important pre­
condition for the advancement not 
only of the women but of the coun­
try as well.”

Equal participation of women is not 
only conducive to the growth and de­
velopment of the nation but it is a 
must for the development of women- 
hood in the country. Apart from the 
conservation outloow, chronic unem­
ployment is creating a serious impedi­
ment and a negative outlook for equal 
conservative outlook, chromic unem- 
mic sphere. The theory of women's 
marginal role in the economy is one 
example of such an attitude. This
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t heory is anti-women and as such I will 
demand that it should be dfscarded 
totally. Women had a distinct role to 
:play in the traditional economy but 
t he modern technology has struck a 
blow •to it. NP.arly 81 per cent of the 
working women numbering about 2 
c rore depend on agriculture and out 
•Of this, a large section comprise of 
poor cultivators and agricultural 

Jabour. Han. Members are fully 
.aware of the exploitation to which the 
Indian cultivators were subjected to 

·during t~e British regime but even 
after independence some factors h ave 
jncrcased the pauperisation of the 
cultivators. Eviction from land, con-
•centration of land in a few hands, low 
price for agricultural products, exploi-
tation by money lenders, patwaries 
·etc. and exploitation by big troders 
have completely improverished the 
cultivators. Low wages of the agri-
cultural labou rers is another tac tor 
which has made them paupers. The 
State Governments have fixed the 
wages no doubt but the agricultural 
labourers do not get them. It is 
worthwihle to ,note that the 
wages of the women agricul-
tural workers as compared to men have 
been fixed lower. The women workers 
a re given only n f e- w it'?>"YJS of work 
in the field and wreneve · :n achine is 
introduced in the fiP~d, as has been 
done in may "green revolution " 
areas, the women are axed first. 

In this connection, the All India 
Conference on Women, held in Tri-
vandrum during December last stated, 
"Thus, the entrre process of ...§O-called 
land reform, tenancy legislation, agri -
cultural credit policy, price policy and 
wage policy of the Government have 
resulted in increasing deterioration 
of the condition of women in the 
countryside in gE".neral and in agricul-
ture in particular." 

The Status Commit'tee in their re-
port (pp. 168-69) has stat~D: 

"The increase in tn-e riumber of 
agriculture l abourers from 12.6 mil-
lion in 1951 to 15.7 millions in 1971, 
a shift from less than one third to 

Wom.en in India 
m,ore than half of the total women 
work force is the greatest indicator 
of increasing poverty and reduction 
in the -level of employment and not 
of improvingg rights and opportu-
nities for econc.mic participation." 

In regard to land problem the Com-
mittee have stated at page 168, as 
follows:.-

"Our review makes it clear that 
the main disabilities and source of 
exploita•tion of agricultural workers 
are rooted in their landlessness, 
lack of organisation, and inequality 
of status. The basic solution to 
these problems obviously lies in 
redistribution of land to reduce in-
equalities and concentration of ex-
cessive economic power in the hands 
of a few." 

X X X 

17 hrs. 

then, 

" It also brought home the futility 
of attempts to scratch at the prob-
lem of rural poverty without the 
one measure that can help this des-
titute class-and reform." 

X X X 

thoo again, 

" In our opm10n, so substantial im-
provement in the condition of 
women agricultural workers is pos-
sible without effective steps to red is-
tribute land." 

So m any task-force, Committee and 
Comission reports, Sir, including the 
reports of the Commission for Sche-
duled Castes and Scheduled Tribes, 
have stressed this point, but this 
Government will do nothing regarding 
drastic changes in the economy. 

The Committee have noted that 
since 1921 the share of women parti-
cipation in the economic activities of 
the country has been declining conti-
nuously. The percentage of women 

~ 



133 Report of Comm. JYAISTHA 5, 1898 (STAKA) on Status of
Women in India

wo risers in relation to total number 
of vgomea and the percentage of 
women workers in comparison to the 
total number of workers, on both 
these counts, the curb has been show­
ing a downward trend. In the un­
organised sector an unrestrained ex­
ploitation and fall in employment for 
women continue unabated. It is 
there in the cashew industry, coir 
in Kerala and in the bidi industry in 
the country as a whole.

In the organised sector only 6 per 
cent women are provided with employ, 
ment. During 1962—1973 the number 
'of women workers in this sector has 
of course increased but stil the ratio 
of women workers vis-a-vis the total 
workers continues to remain un­
changed and sticks to 11 per cent. In 
the industrial sector there is a conti­
nuous fall in the number of women 
workers. A large number of women 
workers have been retrenched in the 
mines, jute mills, and textile mills. 
During 1951—71 the number of worn-' . 
worker i'n the factories have gone 
down by 20.37 per cent. Only in 
plantations, their number has not de­
creased because it is a well accepted 
fact that the work of plucking leafs is 
best done by women only. In white 
collar jobs, like teaching, nursing, 
office work, etc., the number of women 
worker has increased hut it is well- 
known that education, health and 
social services, where employment of 
women has been highest, are the sec­
tors that receive the first impact of 
our economy drive and therefore, 
here also the future is grim.

Sir, even m these white-collar jobs 
there is discrimination. The country 
has referred to the occasion where 
during Shri Cliaran Singh’s Chief 
Ministership in Uttar Pradesh and 
under his instructions, the U.P. Gov­
ernment sent a letter to the Union 
Government stating that women 
should not be allowed in the I.A.S. or 
at best they should not be sent to 
UJP. The Committee also felt that

barring a few Ministries, namely,. 
Education, Social Welfare and Health; 
many of the Union Ministries are* 
practising subtle forms of discrimina­
tion against employment and promo­
tion of women. If this is the altitude 
in Government circ e we may ima­
gine where we aie Sir, industry in 
in»s couuuy is ran not for the welfare 
ot ihtr manki-.d 'jut to multiply profits. 
This has led to modernisation and 
rationalisation of the industry 
without tirst ensuring full employ­
ment to the people. In the Capita­
list economy, in order to inflate profit, 
labour intensive methods are replaced 
by capital intensive methods and this 
leads to retrenchment. It is a well 
known fact that whenever there is re­
trenchment the axe first falls on the 
unskilled labour. Because by and large 
the women workers are unskilled 
labour, they are retrenched first. This 
practice is going on, and under present 
conditions, will continue in future too. 
Therefore, we find that in the field of 
agriculture the monopoly owners of 
land are at the root of the exploitation 
of women workers. Similarly in the 
sphere of industry mines etc., the 
monoply capitalists are the root cause 
for their exploitation.

I would now deal with education. 
According to 1971 census, only 18.7 per 
cent of women in India are literate as 
against 39.5 per cent fur men. Between 
the age group 6—11, only one out of 
five girls reaches class V. In the rural 
areas the per centage of women's 
literacy is ony 13-2. Out of the 352 
districts of India in 83 districts the 
rural literacy rate "for women is less 
than 5 per cent and in 113 districts it 
is between 5 per cent and 10 per cent. 
This is the dismal picture of women’s 
education in our country and for Sche­
duled Castes and Schelued Tribes, thr 
position may be imagined. Out of tte 
literate women 40 per cent have n 
literary standard. They are semi 
literates. 7.8 per cent are marticu- 
lates and or«lv 1.4 per cent are gradu­
ates and above. The Committee has 
observed that the great majority of 
Indian women are illiterate, and only 
an insignificant fraction of It is edu-



IShrimati Bibha Ghosh Gossvami] 
cated. The image of the Indian 
women created by a few women hold­
ing high position of academic qualifi­
cation is only that of a small elite 
group and does not in any way, reflect 
the actual position.”
Sir, very often I am confrented with 
the question that when the Prime 
Minister of the country is a women, 
why should one agitate for raising 
the status of women. This I must say, 
is a totally misleading nation.

Sir, it is well known that the pri­
mary education m country suffers hea­
vy from the evils of drop out espe­
cially in case of grils. In order to 
check the trend the Government had 
envisaged a plan to give mid-day 
meals to primary students. I would 
like to know what precisely is the 
position in this rifard and whether 
the Government. if it is in earnest is 
going to intri duce mid-day meals far 
all primary stu lents from session 1977. 
There is still <nother point of discri­
mination and this pertains to curri- 
culam. As at present there <s one 
curricular foT ihe hoys and another 
for girls. I think this gives rise to a 
sense of disci imination between boys 
and girls. This needs to be eliminat­
ed. I would support the Committee re­
commendation that Home Science 
should not be restricted for girls only 
and that after the end of Secondary 
stage, the curriculum for both boys and 
girls, should be the same. Sir, 
the educational system of the 
country should aim at replacing the 
feeling of traditional inequality by a 
healthy feeling of equality. This 
is, in my opinion, a basic responsi­
bility of education but the Committee 
at page 282 has rightly pointed out 
that the educational system today 
“has not even attempted to undertake 
this responsibility.”

I would now refer to another 
important aspect of the matter which 
affects the Indian women most. 
These days we are hearing a lot 
about family planning programmes. 
Family Planning is being treated as 
a preventive measure against popu-
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lation explosion and to avert food 
crisis. But the whole matter*- is not 
being viewed from the angle of 
women’s status and rights. This should 
be the correct and the real approach, 
which should have been adopted by 
Government but unfortunately it has 
not been done so. The Committee has 
also concurred with this view when 
at page 321, they have stated:

“If the masses of Indian women 
are to be freed from their status as 
expendable assets some of the
obvious and immediate answers lies 
in releasing them from the bondage 
of repititive and frequent child 
birth providing them with some 
choice m the size of their families 
and ensuring adequate medical faci­
lities to protect them during and 
against maternity.”

Instead of viewing the problem from 
the angle of the health of the mother 
and the child, the Government as I 
have already stated is treatinj the
entire programme as merely a preven­
tive measure against population ex­
plosion. Reports are being received 
that family planning measures are
being forcibly applied on people. It 
is my sincere feeling that force or 
compulsion must be wholly eliminated 
m this regard. From the facts gather­
ed by the operation Research Group of 
the Health Ministry and the National 
Sample Survay we find that the role 
of education in implementing the 
family planning programme is para­
mount. It has been pointed out by 
these studies that “Generally the level 
of education and fertility are inver­
sely related.”

To try to implement the family 
planning programme without educa­
tion would amount to placing the cart 
before the horse.

Poor destitute people who constitute 
a great part of the population have no 
other wealth than their own children. 
No security has been provided by the 
State for their health. Whenever 
epidemic, floods or famine spreads 
in the country, the children of the
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poor persons are .always the first 
victims and as long as the Government 
is not able to provide social and health 
security to the poor and their children, 
they would naturally feel against 
family planning. The Committee is 
also against any type of compulsion. 
At page 345 of the report, the Com­
mittee has said, “we disapprove the 
denial of maternity benefits to women 
in Government service after three 
children, as adopted by some State 
Government, and recommend res-cind- 
ing of such orders."

In conclusion, I must say, Sir, that 
as long as the leaders of the movement 
for women emancipation do not real­
ise that their movement is an integral 
part of the agitation to liberate the 
exploited masses as a whole their 
efforts to raise the status of women 
will remain an utopian idea. The 
Committee at page 8 has rightly point­
ed out:

“Disabilities and inequalities 
against all women have to be seen 
m the total context of a society 
where large sections of th« popula­
tion—male and female, adults and 
children, suffer under the operation 
of an exploitive system. It is not 
possible to remove these inequalities 
for women only. Any policy or 
movement for the emancipation and 
development of women has to form 
a part of total movement for re­
moval of inequalities and oppressive 
social institutions, if the benefits 
and privileges won by such actions 
are to be shared by the entired 
women population and not by 
monopolised by a small minority.”

Our party is trying their fces*. to 
organise and” educate women so that 
they may be able to take their pj>rt in 
bringing about the revolutionary 
social change.

It is wholly absurd to think of 
women liberation ignoring the libera­
tion of the exploited masses. As long 
as 'the exploitative system continues 
in the country, there will be no remedy
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to the exploitation and harassment of 
women because in a society where the 
majority of men enjoy no status. It is 
natural that women, who are doubly 
exploited, would have none. We can 
truly lay the foundation of women 
emancipation in our country, when 
instead of mouthing slogans we are 
able to uproot the exploiters from the 
society and bring about a revolution­
ary change in the social and economic 
structure of the society and establish 
a new socialist society where women 
would start feeling as human beings 
and not mere female species, where 
women would be freed from the 
drudgery of daily household routine 
and where women would be made 
equal partners with men in the nation­
al life of the country. But for this 
the women of India have to unite and 
struggle. The prevailing emergency 
is a stumbling block and prevents 
even legistimate women’s movement 
and organising activities. I therefore 
demand that the emergency should be 
revoked and on behalf of my party I 
invite all women of our country to 
come forward, unite and work for 
their own emancioalion together with 
and as a vital part of the toiling and 
oppressed masses of 1he country. In 
the meantimes. Sir. anv relief for them 
is welcome and I suoport the Com­
mittees' recommendations in general.
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<CMp»pstore): sir, it 1s quite Signifl- 
««ot tlut we ate taking up this Report 
lor discussion Just alter the discussion 
that we have had on the amendment 
o l the Marriage Acts. During that 
■discussion we had pointed out that 
seme ol the limited recommendations 
made by the Committee on the Status 
ol Women had been ignored by the 
Law Ministry and‘particularly on the 
question such as the comulsory regis­
tration ol marriage.

Therefore, I was rather surprised 
when the Minister made no reference 
to that in his speech. He was rather 

.complacent and felt that everything 
was going well. I was surprised he 
did not deal with this Report as such. 
He was very busy giving us the whole 
lot of details on what he and his 
ministry have achieved: such as the
delegation to the Mexico Conference 
and so on and so forth.

In practical life what do we see? 
There is hardly any reflection of leal 
practical steps being taken on this 
Report. I take rather a serious view 
ol the fact that the Minister thought 
that it was enough first to have Inter* 
departmental Committee when you b3d 
a major eomm’ttee like this going into 
great details as to the various pro­
blems that face our country in regard 
to women and that he does not think 

„it was necessary to have this discus­
sion in a wider field and in a more 
democratic manner in order to see as 
to what are the propositions that are 
possible today and what more funda­
mental needs be done to which Mrs. 
Goswami was also referriing. namely, 
a structural transformation in our 
country both economic and social.

X do not in the least deny that some 
achievements are there. But to what 
extent those achievements are really 
going to change the position ol women 
in our country is something which is 
a very moot point. Because basically 
the position of women will not be 

f̂sured* or ensured, unless and 
until see that the economic and 
soefdi jfetobtems that lace our country

today are dealt with in a more dyna­
mic manner.

Por instance, Sir, the Mi raster 
referred to the Equal Remuneration 
Act. 1 do not think that credit goes 
to his Ministry because we have had 
our organisations and the trade 
unions campaigning lor this principle 
for a very long time- For many years 
we have had the matter taken up with 
the Labour Ministry and the Standing 
Labour Committee. I think, the Minis­
ter knows little about labour because 
he is an educationist. I would have 
been happy if he had talked more 
about education. Women, organisa­
tions have been campaigning lor it. It 
has been discussed on the Floor of the 
Parliament.

In 1976 as a result of the compulsion 
of the Emergency and compulsion of 
the 20-point programme with a new 
atmosphere in this country, this 
Ordinance comes forward and the 
Minister stands in pontifical manner 
telling us this is an achievement of 
his Ministry. This I am not prenared 
to accept.

Secondly, Sir, all right let us drop 
that point. But is it the way ol 
achieving the 20-point economic pro­
gramme? You are having the wages 
notified for agricultural labour And 
you know that the majority of the 
women employed in our country are 
in agricultural sector and there is no 
equal pay in this sector. Is there equal 
pay? Not at all. You have got men 
and women agricultural labour for 
which you have got two different 
grades. Is this the way the Ministry 
is being a watch-dog? Is this the way 
the Inter-Ministerial Committee is 
functioning? Can't the Social Wel­
fare Ministry representative say to 
the other Ministries “please inform 
your departments” ? But I know you 
will say that that is a matter for the 
State Governments to look into and 
“we cannot interfere with it” and so 
on. You know there is always an es­
cape route. Something is reserved for 
the State Government to decide and
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something else Is lor the Central Mi­
nistries to decide and so on. But have 
you drawn the attention ol the vari­
ous State Governments to the fact 
that here are women and men agri­
cultural labourers, why don’t you put 
them in terms ol one category, one 
grade? I can understand il it is an 
occupational wage, because in agricul­
ture there are different lorms of occu­
pation. One knows that there are 
some occupations lor which women 
are no doubt best suited. Of course, 
there are some States—I cannot men­
tion them because Mr. Chandrappan is 
sitting here—where women are most­
ly engaged in agricultural work and 
considering that they will be doing 80 
per cent of that work, you are con­
demning them to having a lower wage 
Why? Is this the way you have been 
keeping your principle implemented? 
Is this the manner in which you are 
being the watch-dog of the women 
workers? It is high time you should 
give serious attention to this prob­
lem.

Therefore, this whole question ot 
the position of women in our coun­
try really relates to the question of 
changing of attitudes and to the ques­
tion of equality of opportunity for 
women in every sphere of work, in 
every sphere of employment and in 
every sphere of life which does not 
exist today. For instance, apart from 
the fact that in some industries the 
employment of women has gone 
down—I do not want to repeal the 
figures as Mrs. Goswami has already 
related them—since independence 
have we seen any change of attitude, 
have we seen, for example women 
engineers being encouraged? Is there 
any increase of women in the engi­
neering profession? Is there an in­
crease of women in those professions 
that have been reserved exclusively 
for men?

The Minister was talking about the 
Mexico Congress to which a top dele­
gation was sent Irom our country and 
where it made a good showing. Sir,

in Mexico one of the major points that 
wa8 made was that unless end until 
there wa« a revolutionary transforma­
tion, all the plana of action that were 
being discussed were not going to be­
come a reality in the wotld.

Another factor which came up lor 
discussion was that mere laws, mere 
political statements, mere philosophy 
were not going to give equality to 
women. In fact, the delegates of the 
various countries such as Sweden— 
which is considered to be a very ad­
vanced country by many Members ol 
this House—the U.K., the U.S.A. etc. 
had pointed out that mere laws did 
not help. The laws are there and yet 
woman from the time she is born, is 
born to an inferior position in society. 
In straight direct contrast to this, was 
the confidence with which the dele­
gates of Socialist countries spoke. 
They did not claim that everything 
was done for them, they claimed that 
the opportunity was there, a changed 
atmosphere was there and laws were 
in the process of being implemented, 
because there was a total transforma­
tion of society in economic, social and 
cultural terms Therefore, there is a 
lesson for us to learn. It was in that 
context that in Mexico, a resolution 
was adopted where they said that this 
revolutionary transformation was ne­
cessary. The President of Mexico, 
Mr. Ecchevesria had emphasised this 
point very much.

That is why I was most disappoint­
ed that our Education Minister, who 
is so well read and who has attend­
ed so many international conferences, 
rould not reflect this new thinking 
that has come into the international 
arena with regard to the problems of 
equality of women and oppression of 
women. That is why I took some time 
nf the House to point out that this hat 
happened.

What they have said of Mexico* 
about employment opportunities etc. 
Is very pertinent in relation to our
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own country. In the "World Plan of 
Action, it Is said;

"Further, the occupation* in which 
most women workers are concen­
trated are not the same as those in 
which most men are employed. The 
vast majority qt women are concen­
trated in a limited number of oc­
cupations at lower levels of skill, 
responsibility and remuneration. 
Women frequently experience dis­
crimination in pay, promotion, work­
ing conditions and hiring practices. 
Cultural constraints and family res­
ponsibilities further restrict their 
employment opportunities. Where 
job opportunities are severely limi­
ted and widespread unemployment 
exists, women's chances of obtain­
ing wage-earning employment are 
in practice further reduced, even 
where policies of non-discrimination 
have been laid down.”

Sir. I want to emphasise the last sen­
tence. This is very important. It is 
no good saying we have laid down 
these policies. So long as “job op­
portunities are severely limited and 
widespread unemployment, women’s 
chances of obtaining wage-earning 
employment are in practice further 
reduced, even where policies of non­
discrimination have been laid down.” 
I want to emphasise it and that is 
why I have read it a second time. 
Then, in the World Plan of Action, 
they further say:

“Government should formulate 
policies and action programmes ex­
pressly directed towards equality of 
opportunity and treatment for 
women workers and the guarantee 
of their right to equal pay for equal 
work.”
This is another statement that is 

there. It is now a year since the con­
ference at Mexico took place and the 
Indian delegation voted for this World 
Plan of Action. I would have been 
happy if the Minister had indicated 
in his speech how far he and his min­

istry have progressed in evolving a 
plan to achieve this target. I do not 
say it can be done in a day or a week. 
But he made no reference at all to it. 
I was really amazed that his speectt 
did not give any opening for a debate 
or discussion on the report itself. I 
hope at least when he replies to the 
debate, he will take the House into 
confidence as to what they propose to 
do about this whole question of equa­
lity of opportunity in employment for 
women, because today again and 
again we find that in various employ­
ments where women are already work­
ing, their number is going down. We 
are told that this is because of mater­
nity benefits, women not being allow­
ed to do night work, etc. Most of 
those who wish to cover their reac­
tionary outlook or backward thinking 
take shelter behind this sort of thing 
saying, “There is this kind of legisla­
tion. What can we do? We are help­
less” and so on

MR. CHAIRMAN; You are entitled 
to take 14 minutes. You have already 
taken 15 minutes.

SHRIMATI PARVATI KRISHNAN: 
I want more time for two reasons. 
Firstly, there is no time-limit fixed 
for this debate. Secondly, the prob­
lem is very wide. It is not a small 
report which we can deal with in 14 
minutes. The Minister also has not 
touched upon many important aspects 
and I have to refer to them. I hope 
you will be more tolerant and give 
me a few more minutes.

Although we have been demanding 
that the Report should be discussed ittf 
Parliament, it is coming up at this 
stage, two years or one and a half 
years after it was presented. I hope, 
at least now the Minister will take it 
more seriously

With regard to employment, the 
Women’s Committee has also pointed 
out the same thing that by and large 
women are really relegated to the 
less paid employments and lesser 
skilled employments. That is why.
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they have said that there should 
be some prevision whereby women are 
given in-training while they are in 
employment. Today, men can have 
refresher courses and so on, but it is 
almost impossible for the women to 
do it. For the simple reason that they 
are at work and then they have to 
go and look after their children and, 
therefore, in this intervening period, 
they cannot go for this training. That 
is why, they have recommended that 
the women should be given special 
facilities for in-training during work­
ing hours. What have you done about 
it? That is what we would like to 
know. That is, of course, for the La­
bour Ministry and 1 do not expect a 
reply from you. Since, you claimed 
that you have got the monopoly of 
looking after the interests of women 
in this country, that is why, I put this 
question to you. It would be a sad 
day if it was left just to the Educa­
tion and Social Welfare Ministry be­
cause it is not only a question of so­
cial welfare but it is not a patronis­
ing attitude but a change of attitudes.

When I asked the Minister some 
weeks ago as to what was being done 
about going through all these text­
books and curricula in order to see 
that new motivation was there from 
childhood onwards for boys and girls 
—at least for the future generation to 
grow up with a sense of equality of 
man' and woman—he said: "It is being 
examined and there is a Committee 
and so on and so forth.” When is it 
going to finish, I would like to know? 
We are in the year of 1976. The Re­
port of the Committee on the status of 
women was submitted in' December,
1974. We are again and again being 
told that the change of attitude is 
necessary. Where and how does the 
change of attitude start?

I have no illusion after hearing the 
discussion or* the Marriage laws 
(Amendment) Bill that the change 

o f attitude is not going to start in our 
generation. If you start at least at 
the school level, maybe my grand 
children will grow in a India where
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there will be wo discrimination bet­
ween man and woman. Therefore, to-* 
day the most urgent task for the Edu­
cation Ministry is to take 19  the' 
whole question of education and the 
attitudes that are there. To do away 
with the age old conception of Savitri- 
Satyavan outlook and purity of Sita 
and that women being that type, are- 
a special class by themselves. We do 
not want to be a special class. W e 
are content with the equality. In fact, 
even Mr. Naik suffers from this. The- 
other day, he called me a mythologi­
cal Parvathi forgetting that I am a 
revolutionary Parvathi who rejected 
Shiva but married Krishna. All the* 
parallels are being drawn from my­
thology. All lessons are to be given 
from mythology. Why from mytho­
logy? Why don’t you generate in >our 
girls self-confidence and create an 
atmosphere where they will become- 
future Valentina Tereshkovas of India 
flying into the space. Why is it that 
you cannot generate amongst the young 
boys in the schools the idea that 
women are their equals and they 
should also be allowed to participate 
in decision making? What happens in 
our country today? If a girl says to 
her mother—because she has read the 
modern literature that comes from so­
cialist countries and abroad—“Mother,
I have decided to be an engineer” . 
The mother replies: “Don’t be silly”* 
Father comes home from work. What 
does the mother tell him?

w r  tot ^ 1

31? STJRT f  l "
Immediately, what does the father say?*

i, $ I 
She is young now. When she gets 
older, she will get wiser” . “Wiser” 
means what? Does he mean that she 
will realize that she is unfit to be­
come an' engineer. This is the atmos­
phere in our homes. Among our 
Members of Parliament, may I know 
how many men do not have that sort 
of an attitude? That is why 'it is ex­
tremely Important to start from Edu­
cation itself, to change this whole* phi­
losophy sex-typing ia employment.
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To-day, Da the Soviet Union, you 
wopld be interested no doubt In know­
ing as to how many are there in the 
supervisory jobs inf factories. How 
many do we have in our country, after 
18 years of independence? When we 
had Mahatma Gandhi—I am- not going 
Into mythology; 1 am going into the 
period of our national freedom move­
ment—Mahatmaj i and Nehru said that 
unless and until women also partici­

pated on equal terms in the fight for 
national freedom, we would not be 
able to achieve It. That is how thou­
sands and lakhs of women came for­
ward to join that struggle. What did 
we do to those women who became 
martyrs? Are we going to build a 
martyrs’ memorial, namely a society, 
where women will be given equality 
of opportunity in all spheres of life? 
Nothing has been done till now.

What I would like to emphasise is 
that it is extremely necessary that we 
change these attitudes, we change al­
so the provisions that exist in the 
various laws to enable our women to 
enter all the spheres of employment

To-day there is not a single engine 
driver in our country. Is there* a 
woman railway employee in any cate­
gory other than those who sell tickets* 
or those who work in offices? Is it at 
all possible for women to enter other 
fields? Not at all. We are told it is not 
as if there is discrimination; if they 
wish to, they can enter any field of 
employment. It is a question of atti­
tude, not only among the employers, 
but also amongst those who are seek' 
ing employment.

Usually, Sir, when the bell rings, 
five minutes are there.

MB. CHAIRMAN: No, no.

SHRIMATI PARVATHI KRISH­
NAN: I would like to draw the atten­
tion of the Minister to the various 
memoranda presented by the Young 
Women’s Committee of the All-India 
Youth Federation where they have 
laid specific stress on this question of
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equality of opportunity, and also to 
the fact that we have to bring about 
a total change in our educational syl­
labi, so that we make the women and 
men understand that satisfying em­
ployment should replace the primitive, 
repetitive, ill-paid activity which is- 
called domestic work, which is where 
the majority of our women are to-day 
being imprisoned.

In conclusion, I would say that the 
recommendations of the Committee on- 
the Status of Women are lar-reachSng, 
but if these recommendations are to- 
be implemented, the Minister should 
see to it that there is a wide enough, 
short enough, brief enough discussion 
—brief enough in the sense that a 
time-bound discussion Is there—with 
the women's organizations and pro­
gressive organizations as well. First 
and foremost let us understand that 
the question of equality of women is 
not the sole preserve of women alone. 
Unless and until, as Raja Ram Mohan 
Roy, Vidya Sagar and so many of our 
earlier social reformers had said, men 
are also drawn into it and they under­
stand that the society as a whole has 
to take up the problem, the future is 
very bleak for the women of our 
country. To-day we find that there 
are people who are very smug and 
satisfied because we have a large 
number of women working in differ­
ent jobs and because we have a very 
able woman Prime Minister. But she 
symbolizes the fact that given the op­
portunity, women can prove that they 
are equals of men, equally able if not 
more able, and more capable than 
men. That is the point which I would 
like to bring to the notice of the 
House.

Therefore, I Wbuld appeal to the 
Minister not to take this in the light* 
hearted manner in which he did not 
tu tell us things such as how many 
delegates went to Mexico or the inter- 
Ministerial Committees that have been 
set up, but let him take us into confi­
dence as to what he has to do in 
order to bring home to our people, 
our country and our Parliament— 
what exactly is the problem that we-
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are facing today. How exactly is he 
going to bring it home to the various 
State Governments and the Ministries? 
Why should all avenues of employ­
ment not be open for women? How 
exactly is he going to see that the 
Labour Ministry takes up this issue 

•of national minimum wage so that our 
women in future will not be In the 
lower-paid industries such as coir, 
cashew and others? He should see 
that women must find their place in 
.all industries, in all the offices, in 
education and in every sphere of our 
social and national life on an equal 
fooling with the men.

SHRI B. V. NAIK (Kanara): I
would be failing in my duty if I do 
not compliment the distinguished 
Lady Member of the House Shrimati 
Parvathi Krishnan for her excel­
lent way in which she has advocated 
the cause of the women, sisters and 
mothers of this country.

Without adding to the points which 
she has already made, I would like 
to draw your attention to some of 
the statements regarding the direc­
tion in which we have been progess- 
ing. Speaking on the 25th of April,
1975, on the resolution of Shri Indra- 
jit Gupta, the Prime Minister had 
-stated:

“In affluent societies also, she is 
exploited. She is often regarded 
as an object to play with or to 
decorate and display the husband’s 
wealth ancl status.”
If we see some of our periodicals 

.and magazines in this country—“The 
Femina” and the “Eve's Weekly” — 
we will come to know about them. 
(Interruptions) I cannot help seeing 
those photographs. If we see these 
things, we will come to know the 
way in which our elite leadership of 
the women movement—not the poli­
tical one, but the socio-economic 
class—is goifig. If we see the people 
at the forefront or the various beauty 
contests that" are being held—there 
was one in Bombay also—we will

come to know the direction In which 
our women and their leadership is 
going. (Interruptions) But, unfor­
tunately, I do not belong to that pri­
vileged class.

What is tBe direction in which the 
leadership of our country, particular­
ly the most articulate section of our 
society—there are women who can 
really be the pillars of our society, who 
can help in the advancement ol our wo* 
mer folk—is going?

After all, a large number of people 
in our country got themselves edu­
cated imperceptibly through emula­
tion and through understanding. I 
am not against a certain amount of 
taste, refinement and culture, but the 
vulgarisation of the women advance­
ment That is taking place by the com­
mercial Press in this country for 
exploitation, for sales promotion, for 
selling tooth paste or vanishing 
cream, has got to be stopped. This 
is not the direction in which the 
founding fathers of the Constitution 
thought that the women folk .should 
go or the socialistic pattern of society 
has got to be ushered in.

That much in regard to the nega­
tive aspect of the advancement of 
women. . . .

SHRI P. G. MAVALANKAR 
(Ahmedabad) ; What is‘the remedy?

SHRI B. V. NAIK: As a remedy, 
the high heritage and the cultural 
inheritance which this country has 
got—that is what I was coming to if 
you kindly bear with me for some 
time.

Not that we are against aesthetic 
sense in life. What I see from the 
valuable document that has been 
placed before us, We seem to have 
come a long long way since 1804 
when some Regulation was made for 
declaring infanticide as illegal and 
to remove that blot on Indian culture 
and Indian heritage that it was in



1828, nearly 150 yean ago, when the
Bengal Sati Regulation Act declaring
Sati or self-immolation of widows
as illegal was enacted in this coun­
try. After all, this varied culture of
ours had also come at a particular
time when we had a sort of perverse
social system, a cruel system, a 
sadistic system.

From that point of view, since in
the history of a nation, one hundred
years or two hundred years or two
centuries are l>ut a fraction, I think,
the Indian womanhood, by and large,
has definitely come a long way if we
see it in that historical perspective.. ..

SHRIMATI T. L AKSHMIKAN -
THAMMA (Khammam): Not far
enough.

SHRI B. V. NAIK; I agree; not
far enough. Discontentment is at the 
root and it is a motivating factor for
us to progress.

What is it that we would like our
Indian womer^xood to be? I think,
most of the Western societies, all
those so-called advanced societies,
have also reached the limits of their
disillusionment with their own
advancement. When we 3ay, we
should try to modernise the Indian 
womenhood, we do not want her to
ape or adopt the postures of moder­
nised, Westernised womanhood, what
we see elsewhere in affluent socie­
ties. We want the Indian woman-
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hood, at leasf^s a man I can say, or
the Indian culture to be retained by
female section, at the same time
absorbing that which is scientific,
that which is modem and that which
is efficient so that we cen orogress cn 
the right lines.

Leaving aside rare examples o f
leadership  ̂ the question comes up:
Have we got an Indian contingent of
feminists, native type, who have got
a clear-cut idea of leadership? I 
think, as far as my knowledge goes,
leaving aside those great women,
like, Sarojini Naidu und others who* 
came at the dawn of Independence,
we do not have as yet a task force
which can taSfe up the leadership o f
women’s movement in this coun­
try. . . .

MR. CHAIRMAN: Mr. Naik, will
you ‘be able to finish your speech,
within five minutes?

SHRI B. V. NAIK; I think, it wilt
be difficult. If you were to permit
me to continue my speech tomorrow,,
it will be very- kind of you.

11 fare fara»rr 1

18 hrs.

The Lok Sabha then adjourned tilt
Eleven of the Clock on Thursday* 
May 27, 1976/Jyaistha 6 , 1898 (SaJea).

GMGIPND—948 LS—Lino—14-7-78— 978.


